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 Therefore,  at  this  stage  it  does  not  con-
 cern  the  present  business  before  the
 House,  The  hon.  Member  can  utilise  any
 other  way  which  is  available  to  him
 under  the  Rules  uf  Business  and  ask  for

 necessary  information.  So  far  as  the

 present  Resolution  is  concerned,  it  is  to
 seek  the  approval  of  the  Parliament  lo
 make  Assam  Board  to  raise  funds  in
 the  power  sector  in  the  Annual  Plan
 1982-83  from  Rs,  IS0/-  crores  to

 Rs.  185/-  crores.

 REC  Rs.  105  crores,  LLC.  Rs.  3.31
 crores.  Market  borrowings  Rs.  22.19  cro
 res.  The  totul  comes  to  Rs.  36.04  cro-
 res.  The  total  borrowings  uplo  the  end
 of  1982-83  will  be  approximately  Rs.
 181.54  crores.  That  is  why  I  om  pro
 posing  a  ceiling  of  Rs,  1845  crores,

 The  previous  ceiling  was  Rs.  150°  cro-
 res  and  the  borrowing  was  Rs.  145.50
 crores  We  expect  Rs,  36  crores  to  be

 spent  this  year.  Therefore,  ।  have  coms
 before  the  hon,  House.  ।  request  that

 this  House  may  approve  the  Resolutian.

 MR.  CHAIRMAN  :  The  question  is:

 “That  in  pursuance  of  sub-section

 (3)  of  section  ८  =  of  the  Electricity
 (Supply)  Act,  1948  (ऊब  of  1948),  read

 with  clause  (b)  of  the  =  Proclamation

 issued  on  the  19th  March,  1982,  by
 the  President  unler  article  356  of  the
 Constitution  with  respect  to  the  State
 of  Assam,  this  House  accords  approval
 for  fixing  under  the  said  sub-section

 {3)  the  sum  of  one  hundred  and  eighty
 five  crors  of  rupees  as  the  maximum

 amount  which  the  Assam  Stale

 Electrictly  Board  may,  at  any  time

 nave  on  loan  under  =  sut-section

 (11  of  the  said  section  65.”

 The  Motion  was  adopted

 14.55  hrs.

 PHARMACY  (AMENDMENT)  BILL

 THE  MINISTER  OF  HEALTH

 (SHRI  B.  SHANKARANAND):  Sir,  I

 beg  to  move:

 “That  the  Bill  further  to  amend  the

 Pharmacy  Act,  1948,  as  passed  by

 Rajya  Sabha,  be  taken  into  considera-
 lion.”

 Sir,  the  Pharmacy  Act  was  enacted  to
 regulate  the  profession  and  practice  of
 Pharmacy  in  1948,  It  has,  thereafter,
 been  amended  twice  once  in  1959  and
 again  in  1976.  When  the  Act  was  last
 umended  in  1976,  a  provision  was  in-
 corporated  in  Section  42  “of  the  Act

 prohibiting  dispensing  by  unfegistered
 persons.  It  was  provided  in  the  proviso
 that  the  provisions  of  Section  42  of  the
 Act  will  take  effect  in  all  the  States  on
 the  expiry  of  the  period  of  five  years
 fram  the  commencementਂ  of  fhe  Phar-

 macy  Act,  1976  unless  the  States  had
 ulready  in  the  meanwhile  enforced  the

 provisions  of  the  Act.  The  Pharmacy
 <Ainendment)  Act  came  into  force  with
 effect  from  ist  September,  1976.0  anid
 hence  the  five  year  period  expired  on
 3ist  August,  1981.  So  far.  only  the
 Siale_  Craovernments  of  Assam,  Kerala,
 Uttar  Pradesh  and  Union  Territory  cof
 Delhi  huve  enforced  Section  42  of  the
 Act.  Hence  in  all  the  residuary  States,
 to  which  the  Act  upplies,  Section  42  of
 the  Act.  prohibiting  the  dispensing  of

 drugs  by  persons  other  than  registered
 Pharmacists  will  become  operalive  from
 Ist  September,  ।  981.0 .

 Represeniations  have  heen  =  received
 from  lime  to  time  about  the  inadequacy
 ot  trained  pharmacists  and  for  postpun-
 ing  the  enforcement  of  the  provisions  of
 Section  42  of  the  Act.  The  matter  was
 also  ccnsidered  by  the  Sixth  Joint  Co--
 ference  of  the  Central  Council  of  Health
 and  Central  Family  Welfare  Council
 held  in  April,  1979.  The  Conference
 noted  the  steps  iaken  by  the  States  पा

 augmenting  the  training  facilities  for  un-
 trained  pharmacists  but  considered  it

 necessary  to  extend  the  date  of  enforce-

 ment  of  Section  42  of  the  Act  by  a  iur-

 ther  period  of  three  years  so  as  [to  टान

 able  the  States  10  train  adequate  num-

 ber  of  pharmacists,  It  was  accordingly
 resolved  by  the  Conference  that  tke

 Pharmacy  Act  be  amended  so  that  Sec-

 tion  42  of  the  Act  would  come  into

 effest  from  Ist  September,  1984.0  instead

 of  Ist  September,  1981.  The  Govern-

 ment  have  accepted  this  resolution,  and
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 the  amending  Bill  prepared  in  pursuance
 thereof  is  now  before  the  House.

 I,  therefore,  move  that  the  Pharmacy
 (Ainendment}  Bill,  1981  be  taken  up  for
 consideration  and  passed.

 MR  CHAIRMAN:  Motion  moved:

 “That  the  Bill  furfher  to  amend  the

 Pharmacy  Act,  1949,  as  passed  by
 Rajya  Sabha,  be  taken  into  conside-

 ration.”

 SHRI  AJOY  BISWAS  (Tripura  West}:
 Sir,  the  Health  Minister  has  brought
 about  this  amendment  after  eight  mon-
 ths  of  the  expiry  of  the  last  ट1180 11८ 11.
 ।  do  nat  know  what  happened  actually
 lo  the  untrained  and  unregistered  phuar-
 macils  and  compounders  during  this  pe-
 rad.  ह  waat  to  know  whether  many  of
 them  have  been  retrenche  Sy  the  con-
 cerned  authorities.  So,  1.  shall  request
 the  Health  Minister  lo  inform  the  House

 as  to  what  is  the  position  of  those  com-

 pounders  and  pharmacists.

 15.09  hrs,

 Now  the  Government  want  to  ex-

 lend  the  period  for  another  three  years.
 That  means  the  Government  have  failed

 io  implement  the  Act  that  was  passed
 in  1976.  When  the  Act  was  passed  ==  in

 1976,  naturally  the  Government  ought
 to  have  arranged  for  the  training  of

 untrained  compounders  and  pharmacists.
 If  the  Government  could  do  it,  then  in

 the  meantime,  within  a  period  of  five

 years,  the  untrained  compounders  and

 pharmacists  could  have  been  trained.  So,
 that  is  a  failure  on  the  part  of  the

 Government.  Evidently,  1  agree  that

 untrained  compounders  and  pharmacists
 should  be  trained  because  when  we  go
 to  the  dispensary  or  the  shop,  these  छान

 trained  compounders  and  pharmacists

 actually  sometimes  mislead  the  patients
 and  they  iry  to  give  an  alternative  of

 the  medicine.  They  do  not  know  what

 is  the  implication  of  that.  That  may
 harm  the  patient;  that  may  cause  serious

 consequences.  So,  I  ask  the  hon.  Minis-

 ter  whether  any  machinery  has  been  set

 up  so  that  within  a  period  of  three  years
 the  untrained  compounders  and  pharma-
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 cisis  can  be  trained.  ।  think,  the  Gov-
 ernment  has  not  set  up  such  machinery.
 What  is  the  use  of  extending  it  for  an-
 other  three  years?  It  is  a  vitat  point.
 When  this  period  also,  will  expire  in
 1984,  he  will  again  come  to  the  House
 and  say  that  he  wants  to  extend  it  for
 another  three  or  five  years  so  that  un-
 trained  compounders  and  pharmacists
 could  be  trained  in  the  meantime.
 Therefore,  I  ask  the  Government  whe-
 ther  they  have  evelved  some  machinery
 throughout  the  country  so  that  untrain-
 ed  compounders  and  pharmacists  can  be
 trained.

 A  few  days  back,  in  the  House  there
 was  a  discussion  about  the  eye  opera-
 lions  performed  by  the  quacks.  About
 52  to  60  persons  actually  Jost  their  eyes
 because  of  these  quacks.  So,  the  life  of
 lhe  people  is  not  safe  in  the  hands  of
 the  quacks,  untrained  compounders  and

 pharmacists.

 About  the  drugs,  in  our  country  about
 80  to  9U  per  cent  of  the  drug  manu-

 facturing  is  controlled  by  the  multi-
 nalionals  and  they  are  interested  to  :०
 duce  the  Vitamin  type  of  drugs  and  they
 are  not  interested  to  produce  the  fife-

 saying  drtgs  and  these  quacks,  compo-
 unders  and  pharmacists  are  in  collusion
 with  multi-nationals.

 I  would  like  to  ask  the  Hon.  Minister
 whether  Government  is  think  ing  any-
 thing  about  the  curbing  of  the  mono-

 poly  of  the  multi-nationals  because  if
 the  drug  manufacturing  is  controlled

 solely  by  the  multi-nationals,  then  फिट
 future  of  the  country  is  not  very  bright.
 So,  we  have  to  do  something  in  this

 regard.

 J,  therefore,  request  the  Hon.  Minis-
 ter  fo  enlighten  us  about  the  drug  ma-

 nufacturing  by  miulti-nationals  and  ।
 would  like  to  know  what  the  Gevern-
 meni  is  going  to  do  to  curb  the  influ-
 ence  of  mulli-naifOnals  in  this  sphere.

 SHRI  RAM  SINGH  YADAV

 (Alwar):  ।  support  the  Bill  which  has
 been  imtroduced  by  the  Minister  of

 Health  and  Family  Welfare.
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 [Shri  Ram  Singh  Yadav]

 The  Hon.  Minister  of  Health  and

 Family  Welfare  has  also  himself  ad-
 mitted  in  this  House  several  times  that
 even  today  in  the  country  fNere  are

 quacks  who  are  involving  themselves  in
 thse  meilical  practices  amd  who  are  mak-

 ing  huge  money.  Not  only  in  my  State,
 but  in  several  States,  these  instances
 are  occurring  and  are  being  repeated.

 Now  I  think  there  is  a  weapon  in  the
 hands  of  the  Minister  of  Health  and

 Family  Welfare  and  that  is  the  Pharma-

 cy  Act,  1948.  The  Hon.  Minister  wants
 to  amend  Section  42  which  provides:

 “On  or  after  such  date  as  the  State
 Government  may  be  notification  in
 the  official  gazette  appoint  in  this  be-

 half,  no  person  other  than  a  registered
 pharmacist  shall  compound,  prepare,
 mix  or  dispense  and  medicine  on  the

 prescription  of  a  medical  practitioner.

 Provided  that  this  sub-section  shall
 not  apply  to  the  dispensing  by  a  me-
 dical  practitioner  of  medicine  for  his
 own  pulients,  or  with  the  general  or

 special  sanction  of  the  State  Govern-

 ment,  for  the  patients  of  another  me-
 dical  practitioner.

 Provided  further  where  no  such  date
 is  oriented  by  the  Government  of  a

 Stats,  this  sub-section  shall  take  effect
 in  that  State  on  the  expiry  of  a  period
 of  five  years  from  the  commencement
 of  the  Pharmacy  (Amendment)  Act,

 1976.”

 This  Act  was  to  be  enforced  in  the

 year,  1981,  and  some  of  the  States,  only
 a  few  States,  have  notified  this  Act.  The

 operation  of  this  Act  has  been  effected

 in  some  of  the  States  but  majority  of  the

 States  have  not  dont  so.

 The  Hon.  Minister  wants  the  quacks
 and  pharmacists  and  druggists  to  be  given

 licence  to  engage  themselves  in  the  trade

 even  without  getting  themselves  registered

 apd  even  without  getting  licence.

 So  my  submission  is  that,  as  a  matter

 of  fact,  the  Hon.  Health  Minister  is  giv-

 ing  a  Hcence  by  extending  the  period  of

 application  of  this  Act.
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 Why  this  provision  should  not  be  made

 penal  and  enforced  in  every  State  by  the
 Centre?  Why  don't  you  take  powers  in

 your  own  hands?

 If  the  State  Act  complies  with  the  pro-
 visions  of  the  Central  Act,  then,  the  phar-
 micists,  druggists  and  chemists  of  that
 State  should  be  subject  to  the  rigours  of
 that  particular  State  Act  and  you  should
 come  out  with  that  particular  legislation.

 Al  present  there  ure  spurious  drugs.
 In  the  States  of  U.P.  and  Rajasthan,  many
 people  huve  lost  their  lives  because  of
 these  spurious  drugs.  The  druggists,
 chemists  and)  pharmacists  there  are  not
 made  liable  and  it  is  not  compulsory  for
 them  to  get  themselves  registered  and,
 then.  to  involve  themselves  in  the  trade.

 Til),  then,  there  canont  be  any  via
 media  for  these  wrong  practices  which  are

 prevaling  in  the  various  States  of  the

 country.  As  a  matter  of  fact,  this  law

 feaves  lacunae  in  other  ways  also  because
 there  are  two  Councils:  one,  the  Central

 Council,  and  the  other,  the  State  Council.

 You  might  have  read  in  the  papers  to-

 day,  the  hon.  Minister  also  might  have

 read,  that  Gujarat  police  has  unearthed
 one  racket,  the  racket  of  fake  doctors:
 there  js  one  Association  in  Gujarat  which
 is  nol  recognised  either  by  the  Government!
 of  India  or  by  the  Stale  Government,  and

 that  Association  is  issuing  certificates  (0

 those  so-called  medical  practitioners  who

 are  practising  jn  various  parts  of  the  State.

 So  many  persons  who  have  no  licence,  no

 degree  or  no  diploma,  those  who  are  not

 trained  in  that  particuar  trade  or  profes
 sion  are  in  the  field.  Jt  is  a  serious  thing

 especially  in  the  medical  profession  where

 they  are  playing  with  the  life  and  death  of

 people.  It  is  a  heinous  crime,  but  you
 are  tolerating  all  these  things.  You

 should  take  stern  action,  you  should  come

 with  rigorous  laws,  so  that  all  these  prac-
 tices  may  be  stopped  at  once.  In  every

 State  quacks  ore  involved  in  the  trade  and

 they  are  making  huge  money  and  are  en-

 dangering  the  lives  of  various  patients  and

 people  who  are  ignorant  about  it.  I

 would  make  this  submission  to  the  hon.

 Minister.  He  is  a  very  competent  man,
 he  knows  his  business  well,  but  we  expect
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 that  he  must  come  with  a  comprehensive
 legisaltion  so  that  all  these  malpractices,
 fake  doctors,  issuing  fake  licences  to  the
 so-called  medica!  practitioners,  will  be
 curbed  and  stopped  for  ever.  With  these
 words,  I  support  the  Bill  which  has  been

 brought  forward  by  him.  I  hope,  the  hon.
 Minister  will  take  care  of  all  these  points
 that  I  have  raised,  especially  regarding
 spurious  drugs  and  fake  doctors  and

 quacks  who  are  indulging  in  this  business.

 भी  मुस्  चन्द  डागा  (पाली)  :  फार्मसी

 एक्ट  1948  के  बार  में  मै  मंत्री  महटय  से

 SHRI  MOOL  CHAND  DAGA:  Why
 are  laws  paassed  by  Parliament?  Whe-

 ther  they  are  implemented  or  not,  that  is

 the  point.

 “  Whoever  Contravenes  the  provi-
 sions  of  sub-section  {1)  shall  be  puni-
 shable  with  imprisonment  for  a  term

 which  may  extend  to  six  months  or  fine

 not  exceeding  Ro  1000  or  both,”
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 “A  person  who  has  attained  the  age
 of  eighteen  years  shall  be  entitled  on

 payment  of  the  prescribed  fee  to  have

 his  name  entered  in  the  first  register  if
 he  resides  or  carries  on  the  business  or

 profession  of  pharmacy,  in  the  State  and
 if  he  holds  a  degree  or  diploma  in

 pharmacy...."

 रखना  होंगा  ।  ट्रेनिंग  दि  कितने  हर  साल  .

 तैयार  होते  ह.  आर  कितनों की.  आपको

 जरूरत  ही  ।  क्या  आपने  को  हिसाब

 लगाया  ही  ।  हिन्द,  स्तान  में  डॉक्टरों  की
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 [शी  मूल  चन्द  डागा]
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 [Sturt  Cuanprastt  Yapav  in  the  Chair}
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 “There  was  a  seminar  here  in  Delhi

 which  was  sponsored  by  Delhi  Science

 Forum,  the  Forum  for  Science  and

 Technology,  Association  of  Scientific

 Workers  of  India,  the  Society  of  Young

 Artists  of  India,  Federation  of  Juinor

 Doctors  Associations,  and  the  Federa-

 tion  of  Medical  Representatives  Associa-

 tions.

 In  that  Seminar,  Shri  P.  ।.  Haksar  said:

 “Despite  the  hue  and  cry  agains!  medi-

 cal  multinational  compaines,  80  to  90

 per  cent  of  their  oulput  consists  of  sim-

 ple  household  drugs  and  vitamin  prepa-

 rations.  Only  30  per  cent  of  the  total

 sales  of  the  multi-national  drug  compa-

 nies  were  life-saving  drugs.” -

 बाकी  सब  (विटामिन्स  -  सिम्पल  नाा
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 यह  ही  क  जा  अबा  तक  अरदण्ड  लोग  हँ  और

 जा  दवाइयों बे  वितरण  ,  सम्मिश्रण का  काश

 करते आ  रह  हाँ,  उन  क  सम्बन्ध में  एक

 कानून  1976  में  बनाया  गया  था,  उस  में
 5  वर्ष  की  छट  दी  गइ  थी,  लेकिन  उन  की

 इस  कि  3  वर्ष  की  और  ज्यादा  मिगाद

 बढ़ाने  की  इस  संसाधन  विधेयक  मे  व्यवस्था

 की  गंदा  हो  |  &  समझता  ह,  याद  सरकार

 सम्बन्ध  में  मजबूती  से  काम  करती  ताो  इस

 way  को  बढ़ाने  की  जरूरत  न  पड़ती  ।

 सभापति  महोदय,  आज  इरा  ददा  मं

 बी.  ".,  एम.  ए.  आर  बी.  एस.  सी.

 पास  कर  ल्  नौकरी  के  लिए  मार-मार  फिर

 @  हाँ  ।  एक  तरफ  हम  उन  कां  एम्प्लायर-

 at  नहीं  द  पा  रह  हँ  दूसरी  तरफ  हम  इस

 तरह  के  लोगों  का  झनग  दो  कर  इस  काम  मं

 नहीं  लगा  सके  हाँ  ।  यह  बडी  द भाग्यिपर्ण

 स्थिति  ही  कि  हम  अपने  पह-लिखे  लागों  क

 इग  तरफ  आक्ी  त  नहीं  क्र  सके,  जिस  से

 हाती  साथ  ही  उन  की  राजी-यूटी  की  व्यय-

 तथा  परी  हा  जाती  1  इस  लिए  मैं  ऊब  आप

 में  निवेदन  करना  चाहता  हू  कि  आप  ने  जा

 अब  तीन  राल  का  समय  बाण  ह  इस  समय  मं

 आप  इन  लागों  का  विशष  ध्यान  राखिये  ।  जहां

 इर  पयत्माम  में  नहीं  हाँ,  वहां  इस  प्रकार

 के  नागों  क  रजिस्टर  काज,  उम  क  लाख-

 काम  न  हो  ।  मैँ  उम्मीद  करता  हू.  कि  आप

 हम  प्रकार  बनी  व्यवस्था  अवश्य  रग  |
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 [श्री  गिरधारी लाल  व्यास)

 जायँगे  ।  लकन  आप  को  उन  का  ख्याल  नहीं
 हो  ।  जिन्होंने  पांच-सात  साल  खर्च  कर  के

 डिग्री  प्राप्त  को  ही,  आज  हजारों  डाक्टर

 मार-मार  फिर  रह  हाँ  उन  के  [लिये  नौकरी

 उधर  डिस्पेंसरी जा  आप  नं  खाली  हँ,  वे

 भी  खाली  पड़ी  हाँ  ।  उस  मं  फर्स्ट  ग्रेड  कृपा-
 वंडर ता  क्‍या,  सेकेण्ड  मे  कम् पाऊडर भी

 नहीं  ह  आर  डाक्टरों  का  ता  सवाल  ही  नहीं  ।

 जहां  पर  डाक्टर  एव लाग बिल  नहीं  ही  ।  इस

 प्रकार  की  व्यवस्था  जहां  पर  हो,  वहां  पर  आप

 यह  कहते  हाँ  कि  हम  2000  डॉ.  नक  सब

 लोगों  के  स्वास्थ्य  की  व्यवस्था  कर  दरों,  तो

 यह  हां  पाएगा  या  नहीं  ,  इस  मे  मुक्के  मंरह

 क  ~
 लगता  ही  कि  यह  कही  केवन  नारा  बन

 कर  ही  न  रह  जाए  कि  2000  ड.  तक  सब

 के  स्वास्थ्य  की  व्यवस्था  करदंगे  ।

 एक  बात आर.  कहना  चाहता  ह.  कि

 पर.  आप  दा-दां और  तीन-तीन  ला  रूपया

 खर्च  करत  हाँ,  उस  प्रकार  के  लांग  भी  मारो

 नहीं  मिनना  ।  डिसपॉसरीज खुली  पडी  हाँ

 ओर  वहां  पर.
 डाक्टर  एवैल्एबिल  नहीं

 ema इर  एवौलागविल  नहीं  आर  इस को

 निए  लांग  सरकार  काे  गाली  दत  हाँ  ।  यह

 जो  व्यवस्थ  बिगड  रही  ही,  इस  का  सुधारने

 की  जिम्मदारी  किम  पर  ह  ।  भारत  सरकार

 आर  राज्य  सरकारों  पर  ही  आर  भारत  सर-
 कार  आर  राज्य  सरकर्रों  का  चाहिए  फि  इस

 प्रकार  की  व्यवस्था  कर  कि  गांवों  के  लागों

 के  स्वास्थ्य के  सम्बन्ध  में  सुविधांए  प्राप्त

 हो  सके ं|
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 टाकर  चिडचिडा  हो  जाता  ह  आर  जिस

 प्रकार  से  उस  Cas  का  एंड  करना  थाहि,

 उस  तरह  वह  कर  नहीं  पाता  हा  ।  पापुलेशन

 के  विम्ता  की  साथ-साथ  आाप  डिस्पेन्सरी
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 SHRI  M.  RAM  GOPAL  REDDY  {Ni-

 zamabad):  Just  now  a  Member  from

 Opposite  side  said  that  the  Minister  is

 being  directed  by  bureaucracy.  Unfor-

 tunately,  he  does  not  know  this  is  the

 Congress  Government.  Here  the  Minister
 directs  that  bureaucracy,  not  that  bureau-

 cracy  directs  the  Minister.

 We,  the  Members  of  Parliament,  are

 making  snecches  that  many  of  the  unquali-

 fied  people  are  practising  and  taking  away

 the  fives  of  the  people.  It  is  we  who  are

 moving  im  the  countrywide.  Why  do  we

 not  report  the  matter  -०  the  concerned

 authority  jhit  »o  and  so  is  unequalified

 and  he  nx  giving  wrong  medicines  and

 thereby  we  are  just  making  speeches.

 Ts  the  Minister  going  to  each

 and  every  village.  city,  to  se

 as  to  who  is  unqualified  person  who

 is  doing  this  job?  We,  the  Members  of

 Parliament,  Members  of  the  State  Tegis-

 latures  owe  a  duty  to  the  public.  Where-
 ever  such  a  thing  happens,  we  may  write

 a  note  to  the  concerned  authority  and  to

 the  Minister  rather  than  saving  that  the

 Minister  does  not  do  this  or  do  that  or

 he  does  not  know  that  many  unqualified

 people  are  there  in  the  villages.  Inciden-

 tally,  :  may  mention  that  he  too  comes

 from  the  amallest  village  in  Karnataka.
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 MR.  CHAIRMAN:  Who  -  said  _all
 this?

 SHRI  M.  RAM  GOPAL  REDDY:
 Shri  Vyas.  He  is  no  doubt  old  in  age,
 but  js  young  in  spirils.

 Tt  is  a  fact  that  more  lives  are  Jost  on
 account  of  had  mixing  of  medicines.
 That  must  be  taken  a  serious  note  of.
 Health  is  the  wealth  of  the  nation.  If
 the  health  of  the  nation  is  spoiled,  we
 become  a  weak  nation.  Always  strength of  the  nation  is  counted  on  the  basis  of
 the  health  of  the  nation.  That  ix  how
 comparison  among  the  nations  is  made.
 Wf  we  are  physically  not  strong,  if  our
 health  is  weak,  whatever  efforts  we  may
 make,  we  cannot  challenge  anybody  and
 we  cannot  defend  ourselves.  For  the
 sake  of  defence,  for  the  sake  of  produc-
 tion,  efficiency  om!  productivity  we  have
 -0  be  strong.  That  is  why  I  request  the
 Minister  to  see  that  all  unqualified  persons
 Should  be  trained  immediately.  They  must
 he  given  a  time  limit  of  two  to  three  years
 for  the  purpose.  After  all  a  compounder
 br  a  pharmacist  can  get  training  in  a  six
 months  time.  He  does  not  require  much
 time.  If  for  six  months  he  takes  training,
 he  will  te  quite  alright  and  he  can  mix
 the  medicines  properly.  If  he  docs  not
 take  training  for  six  months  theo  he  should
 he  prosecuted.  We  are  making  and  should
 make  stringent  laws.  After  all  thig  is

 the  law  of  the  land  and  that  must  be  en-
 forced  strictly.

 The  State  Government  should  enforce
 this  type  of  law  strictly  and  action  must
 be  taken  aaginst  the  defaullers.  If  the
 State  Government  is  not  vigilent,  we  can-
 not  weed  oul  such  a  practice.  Quacks
 are  working  in  the  villages.

 Shri  Vyas  said  thal  in  Rajasthan  there

 are  so  many  people.  Many  hospitals  are

 without  doctor.  In  Andhra  Pradesh  there

 are  plenty  of  doctors  who  are  going  to

 Gulf  and  other  countries.  If  Rajasthan

 needs  doctors,  doclors  cannol  he  made

 overnight.  It  requires  five  to  six  years

 training  and  education.  If  Rajadthan  is

 short  of  doctors,  the  other  States  which

 are  surplus  in  doctors  can  provide  them

 with  doctors.  In  Andhra  Pradesh  we
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 have  surplus  doctors.  ‘They  must  be  told
 —  ‘look,  you  have  to  work  al  such  and

 such  a  place  only  for  three  or  four  years,
 thereafier  you  can  come  back  to  your
 native  place’.  We  can  meel  the  shortage
 inthis  way.

 I  haope  the  Minister  who  js  an  enter-

 prising  man  will  take  necessary  steps  and
 will  do  a  lot  of  service  to  the  nation,

 सभापति

 महोदय ,  दना  टुन्ड  व्यक्त  जब  ट्रेन्ड

 ब्योरा  से  ज्यादा  कमाता  हो  ता  फिर  ट्रेड

 व्यक्ति  का  नौकरी  को  क्या  जरूरत  ह  ?  यह
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 ay जा  रह  हं  ले

 तक
 कार्य  नहीं  हा  रहा  ही

 ।
 जब

 BO
 प्रति-

 शत  लांग  गांव  मं  रहत  ह  ता  उनके  स्वास्थ्य

 के  लिय  भी  कों  योजना  बनानी  चाहिये  ।

 आज  स्वास्थ्य  सम्बन्धी  सारा  कारोबार  शहरों
 म  बढ़ता  जा  रहा  ही.  ।  कफे  कसम  एतराज

 नहीं  हूँ  कि  जहां  60,  65  लाख  क

 आजादी  हा  वहां  भी  कार्य  हो  लोकन  यह  भी

 दायें  fe  गांवों  में  गन्दगी  क  ढेर  लगे  हए

 ह,  एक-एक  महीने  तक  पानी  नहीं  मिलता
 वहां ‘०  पैसे  की  टैलेंट  वा  भी.

 प्रबन्ध

 नही ही  ।

 a

 मौन  इस  377  में  भी.  रखा,  लोकन

 आज  भी  सार  अखबारों मा  सूचना  आइ ह

 कि  अभी  तक  उस  बीमारी  की  पकड़  नहीं

 हुई  ही
 ।

 यह  क्यों  हों  रहा  ह
 ?

 आप  देखिये  गांव  मं  बिना-पालतू  कत

 हात  ह,  वह  गरीबों  कां  काट  लेत  हाँ  ,

 उसका  इलाज.  कराने के  (लिए उस  जला

 पर  जाना  हाता  ह,  वहां  दवाइ

 नहीं  भीतरी  ही  ता  दूसर  लिले भों जाता में  जाता

 ही,  दूसरो  जिले  में  भी  नहीं  मिलती ता
 राजस्थान के  आदमी  को  मध्यप्रदेश  जाना

 पहला ही  ।  आपको  डिस्पेंसरी
 मं  कता

 काटने  का  क्या  काई  इंजेक्सन  भी  नहीं  रखा

 जा  सकता  ह  आप  सारा
 कछ  बड़
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 रात  -दन  महान  कर  के  24
 घंट  1g

 मजदूग  कर  के  जा  थकान  का  जानता घंटो

 नहीं,
 अपने  का  जानता नहीं  ,  जानता  नहीं

 की  रक्षा  नहीं  कर  सकत
 ।

 बे  ता  दश  कां

 जा  चौबीस  घंटो  में  से  अठारह  बीस  घंट

 द  के  निर्माण  के  लिए  कार्य  कर  सकता  ही,

 जां.  भूखा  आर  प्यासा  रह  कर  अपने  चरित्र  के

 बल  पर  दंड  की  सेवा  करता  हो  ।  अगर

 सरकार  ने  उस  ब्यक्ति  के  स्वास्थ्य  का  ध्यान
 न  रखा,  ता  राष्ट्र-निर्माण नहीं  हा  ।

 इस  लिए  मत्री  महोदय  का  इन  सब  बातों

 पर  विचा  कर  के  नये  मिर  से  नया  विल

 लाना.  चाहिए.  ।  उन्हों  व्युरांक्ेसी  पर
 निर्भर नहीं  रहना  चाहिए  ।  मं  आरोप

 लगाना  चाहता  ह  कि  व्युरांक्रसी  दरश  का
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 DR.  ४.  KULANDAIVELU  (Chidam-

 baram):  Mr.  Chairman,  Sir,  on  behalf

 of  my  party,  D.M.K.  [  rise  to  support  and

 participate  in  the  discussjon  on  the  Phar-

 macy  (Amendment)  Rill.  The  Bill  desery-

 es  appreciation....

 AN  HON.  MEMBER:  What  for?

 DR,  V.  KULANDAIVELU:  ....for

 iis  novel  design.  It  is  a  timely  amend-

 ment  for  revival  of  the  present  strategy.

 We  are  aiming  at  “Health  for  All  by

 2000  AD".  Pharmacists  also  have  0

 play  a  major  role  which  we  are  aiming  at

 “Health  for  All  by  2000  AD”.  The

 Amendment,  ensures  adequate  care  on  the

 part  of  the  Government  for  the  proper

 implementation.  If  it  is  left  alone,  with-

 out  any  control  over  the  pharmacists,  our

 innocent  people,  the  general  public,  will

 he  put  to  trouble  and  a  lot  of  hardship.

 I  want  to  say  that  the  pharmacists  now-

 a-days  are  taking  advantage  of  knowing

 certain  action  of  the  medicine.  They  are

 even  claiming  as  doctors.  I  regretfully

 State  that  the  pharmacists  are  also  clalm-

 ing  the  atrategy  of  the  doctor.  They  are

 also  joining  the  quacks.  They  have  start-
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 ed  practice  in  the  rural  areas,  and  the

 people  in  rural  areas  are  in  misery.  This
 point  must  be  kept  in  mind.

 There  should,  therefore,  be  stringent
 action  to  exercise  control  over  the  pharma-
 cisis  and  the  quacks  posing  as  doctors.

 The  Hon,  Minister  may  please  keep  in
 mind  the  danger  of  the  pharmacists  and
 the  quacks  posing  as  doctors.

 The  speakers  who  preceded  me  spoke
 about  health  and  they  made  some  valuable

 suggestions  about  health  problem  which  is

 today  the  prime  problem.

 Qur  Prime  Minister  Mrs.  Gandhi  also

 calegorically  said  that  heallh  must  be  en-
 sured  -  al!  our  countrymen  and  that  un-
 less  health  is  =  maintained,  our  country
 cannot  prosper,

 The  various  Ministries  must  orient  and
 must  coniribule  cerlain  amenities  and  cer-
 lain  avenues  for  the  maintenance  of
 health.

 ।  would  like  to  puint  out  ceriain  salient

 points.  T  had  already  exhausled  my  lime
 in  the  debate  on  the  Demands  for  Grants
 for  the  Ministry  of  Health  and  Family
 Welfare.  I  had  already  made  the  salient

 poinis.  I  hope  those  salient  points  will

 be  taken  into  consideration  for  the  effec-
 live  functioning  of  the  Ministry.

 We  are  discussing  about  the  quack
 system.  Many  people  lost  their  eye-sight
 because  of  quack  doctors  attending  for

 calaract  opeartion.  This  topic  was  dealt
 it  length  in  the  Rajya  Sabha  through  a

 Calling  Attention,

 The  Hon.  Minister  also  assured  that

 stringent  action  will  be  taken  against  he

 culprits,  the  quacks.

 Our  National  Security  Act  must  take

 into  its  cognizance  the  quacks  and  elimi-

 nate  them.  Then  only  we  can  devise  a

 strategy  of  health  for  all.

 Our  leading  Press  nnd  publications  also

 are  giving  room  for  the  practice  of  the

 quack  system.  Everyday,  we  are  issuing

 many  pamphlets  and  advertisements,  stat-
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 ing  that  even  for  cancer  and  for  heart
 diseases  there  ह  a  cure,  without  knowing
 the  basic  principles  of  pathology.  How
 can  they  cure  diseases  without  knowing  the
 basic  principles  of  pathology?  Unless  we
 put  an  end  to  this  unethical  publicity  of
 the  newspupers  and  publications,  we  can-
 not  achieve  health  for  all  by  2000  AD  or
 even  by  5000  AD.

 This  point  must  be  noted  and  we  must
 bring  forward  legislation.  That  Jegista-
 tion  must  be  stringent  in  its  effect.  You
 must  curh  the  evils  of  the  unethical  pub-
 licity  of  the  quacks.

 A_doctor  can  only  give  treatment  to
 the  pattent.  Whether  the  patient  responds
 to  the  treatment  or  not  15  to  be  seen  and
 it  depends  on  the  nalure  of  the  disease.
 Bul  treatment  of  the  disease  by  the  doctor
 is  all  that  a  doctor  can  do.  But  a  doctor
 cunnol  profess  to  eliminate  diseases  from
 the  world  for  which  a  tall  claim  is  made
 in  the  advertisements  by  quacks!  So  no

 doctor,  nol  even  a  prominent  doctor  can
 claim  any  cure,

 One  more  point  and  I  shall  conclude.
 I  shall  make  a  reference  to  the  prevailing
 silualion  in  my  State  of  Tamil  Nadu.
 The  Tamil  Nadu  Government  have  an-
 nounced  and  they  have  taken  a  decision
 10  introduce  Post-graduate  Diploma  course
 at  the  headquarters  hospital  level.  How

 js  jt  possible  to  introduce  Post-graduate
 Diploma  course  at  the  headquarters  hos-

 pital  where  there  are  no  teaching  ameni-

 lies  und  no  facilities?  Even  the  State

 Health  Minister  has  categorically  stated

 that  the  Central  Government  has  given
 the  approval  and  that  the  Indian  Medical

 Council  also  has  given  its  concurrence.

 How  can  it  be?  So  you  have  to  direct

 the  State  Government  that  they  should

 not  introduce  Post-graduate  Diploma  cour-

 se  in  the  headquarters  hospital  as  also  the

 internship  should  not  be  carried  out  at

 the  State  headquarter  hospital  levels.
 -

 One  more  point.  In  the  Medical  Col-

 lege  admissions,  under  privileged  commu

 nities,  especially  the  Scheduled  Castes,

 Scheduled  Tribes  and  Backward  Classes

 are  deliberately  kept  out.  Admissions  are

 given  in  the  name  of  merit  and  eligibility.
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 You  must  ensure  that  there  is  suitable
 relaxation  of  rules  and  regulations  so  that
 these  under-privileged  communities  can  be

 accommodated  in  the  Medical  Colleges.

 With  these  words,  I  support  the  Amend-

 meni  Bill.

 SHRI  ।  SHANKARANAND:  First  of

 all  ।  express  my  pratitude  to  all  the  parti-

 cipants  who  have  unanimously  supported
 the  Bil.....

 SHRILL  BAPUSAHEB  PARULEKAR:
 You  have  brought  such  a  good  Bill.

 SHRI  ए.  SHANKARANAND:  That  is

 because  the  Bill  is  not  such  a  complicated
 one.  It  is  a  very  simple  Bill  and  non-

 controversial.  Perhaps  the  only  grievance

 made  by  certain  Members  was  that  the

 Bill  is  further  providing  scope  for  the

 creation  of  quacks  in  the  country  for  ana-

 ther  3  years.  That  is  not  a  fact.  If  you

 read  the  section  which  is  proposed  to  be

 amended  of  the  Pharmacy  Act  as  amend-

 ed  in  1976,  jt  reads  like  this;

 Setcion  42,  sub-clause  (1}—

 “42(1)  On  or  after  such  date  as  the

 State  Government  may  hy  notification

 in  the  Official  Gazette  appoint  in  this

 hehalf,  no  person  other  than  a  register-
 ed  pharmacist  shall  compound,  prepare.
 mix,  or  dispense  any  medicine  on  the

 prescription  of  a  medical  practitioner:

 Provided  that  this  sub-section  shall

 not  apply  to  the  dispensing  by  a  medical

 practitioner  of  medicine  for  his  own

 patients,  or  with  the  general  or  special!
 sanction  of  the  State  Government,  for

 the  patients  of  another  medical  practi

 tioner:  ?

 In  this  cake,  one  hoo.  Mem-

 ber  referred  to  Section  41.  of
 sub-

 section  (1)  regarding  the  penal  provision
 of  the  Act.  May  I  draw  the  altention  of

 the  hon.  Members  to  the  Proviso  to  Sec-

 tion  42  which  reads  like  this:
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 “Provided  further  that  where  no  such
 date  is  appointed  by  the  Government
 of  a  State,  this  sub-section  shal}  take
 effect  in  that  State  on  the  expiry  of  a
 period  of  five  years  from  the  commen-
 cement  of  the  Pharmacy  Amendment
 Act,  1976."

 Jt  means  the  law  provides  that:  the  date
 was  extended  from  1976  to  September,
 1981.  Now  we  are  doing  that.  We  want
 to  further  extend  this  period  for  three
 years  and  give  time  to  the  State  people
 so  that  they  irain  ihe  people  who  are  al-
 ready  in  service  because  they  are  rumning
 their  dispensaries  and  the  dispensing  is

 Boing  on  there  and  that  the  pharmacists,
 simply  becuuse  of  lack  of  technical  qualifi-
 caion  could  not  be  registered  as  qualified
 Pharmacists,  is  not  fair.  As  you  know,  we
 have  not  commilted  any  delay  in  the
 sense  thal  we  gave  notice  of  the  amend-
 ment  for  the  introduction  of  the  Bill  in

 Rajva  Sabha  on  the  29th  August  198]  and
 the  Hill  wag  introduced  in  Rajya  Sabha
 on  17th  September,  1981  and  it  was  pas-
 sed  on  Ist)  December  1981,  Now,  the
 Bil.  as  pussed  by  Raiya  Sabha,  is  before
 this  House.  Many  hon.  Members  have
 raised  some  point.  I  agree  that  they  are

 Tight  in  asking  ubout  what  action  the
 Stale  Governments  have  taken  to  train

 these  people.

 Why  are  they  simply  getting  extentions

 year  by  year?  ।  must  inform  the  House
 that  the  States  have,  of  course,  taken
 action  to  the  extent,  we  expect  them  -0
 train  7,811  but  they  have  laken  steps  to

 provide  training  facilties  by  establishing
 training  centres  and  introducing  short-term

 courses  for  those  who  are  already  in  ser-
 vice.  In  this  regard  the  position  of  ad-

 mission  in  almost  all  the  States  has  since

 improved.  There  may  be  only  22  institu-

 tions,  trating  instilutions  and  the  manual

 in-lake  for  the  diploma  course  wag  to  the

 extent  of  2,804.  But,  Sir,  the  House  will

 be  convinced  to  know  that  again  in  this

 matter,  the  number  of  such  institutions
 has  risen  to  101  and  the  annual  admission

 capacity  had  risen  from  2,804  to  4,842.

 Besides,  a  few  more  institutions  have  come

 up  and,  during  1982,  the  admissions  are

 likely  to  be  around  6,000  ang  above.



 417.0  Pharmacy

 But,  the  House  should  be  convinced  to

 know  that  there  are  people  in  service  for

 whom,  by  introduction  of  a  short-term.

 course,  the  training  is  given.  ।  ४  not

 want  to  shirk  my  responsibility  by  saying
 that  everything  should  be  done  by  the
 State  Governments  because  health  js  a
 State  subject.  We  are  providing  facilities
 and  assisting  the  States  to  establish  train-

 ing  centres  and,  whatever  help  they  need,
 we  are  providing  that  to  the  State  Gov-
 ernments.  So,  this,  Bill  is  for  training
 the  pharmacists.  ।  -  not  know  why  they
 raised  various  health  issues  which  are  not

 directly  related  to  the  provisions  or  this
 Rill  before  the  House.  Many  Members
 expressed  that  we  would  not  be  able  to
 achieve  or  fulfil  the  commitment  for
 health  by  the  turn  of  the  century  to  all.
 I  have  come  up  before  the  House  with
 the  traditional  way  of  looking  towards
 the  health  of  the  people  only  through
 drugs.  doctors,  dispensars.  We  have  to
 think  in  terms  of  preventive  and  promo-
 tional  aspects  of  the  health  also.  And
 that  is  where  we  are  committed  to  do  this.
 not  only  on  the  curative  side  but  on  pre-
 ventive  side  also  through  a  universal  pri-
 mary  care  svstem.  We  want  to  serve  the
 rural  people  and  try  to  improve  their
 health.  So.  Sir.  about  health  matters  I
 have  exnlained  my  views  and  also  the
 views  of  the  Government  in  this  regard
 many  a  time  in  this  House.

 Regarding  the  blinding,  almost  all  the
 Members  from  Rajasthan  have  expressed
 their  agony.  But  ।  have  expressed  my
 views  in  this  very  House  through  the  Cal-
 ling  Attention  Motion  regarding  the  quacks
 and  other  things.  The  Hon.  Members
 have  expressed  their  concern  and  I  really
 share  their  concern  in  this  regard.  We
 cannot  allow  these  people  (o  make  easy
 money  at  the  cost  of  the  people.  But  I
 am  happy  to  know  that  one  hon.  Member
 has  said  that  it  is  not  only  the  Govern-
 ment  but  also  the  people  who  should  know
 the  health  activities  of  the  Government
 and  participate  in  their  activities.  Hon'ble
 Members  can  also  give  information  iv  this

 regard  to  the  Government  and  the  Gov-
 ernment  will  take  proper  action.  We  do
 not  say  that  we  do  not  want  to  do  any-
 thing.  We  do  not  shirk  the  responsibility
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 of  the  Government.  But  our  approach  (क्रि

 the  health  care  activities  is  to  involve  the

 community,  and  the  Government  is  there

 for  whatever  assistance  and  services  are

 required  for  the  promotion  of  the  health
 centres.

 Another  hon.  Member  sitting  opposite
 has  asked  whether  there  has  been  any  1e-

 trenchment.  I  should  say  that  we  are

 not  aware  of  that.  I  do  not  know.  But
 ।  can  say  that  there  has  not  been  no  re-

 trenchment  because  the  people  themselves

 have  come  forward  and  requested  for  ex-

 tension  of  the  period  and  I  do  not  think

 that  there  has  been  any  occasion  for  any

 person  to  be  thrown  out  of  employment
 on  this  ground.  I  once  again  express  my

 gratitude  to  the  hon.  Members  who  have

 unanimously  supported  this  Bill  for  pass-

 ing.  Sir,  ।  commend  this  Bill.

 SHRI  RAM  SINGH  YADAV:  Tbe

 hon.  Minister  has  said  that  the  time

 is  bejng  extended  to  facilitate  the  training

 of  those  persons  who  are  already  in  ser-

 vice  and  who  are  unqualified.  I  want  to

 know  whether  your  Ministry  or  the  Health

 Department  in  the  States  have  issued  any

 directions  that  no  further  recruitment  wilf

 be  made  to  fill  in  the  vacanices  held  by

 the  unqualified  persons.  Otherwise  your

 objective  of  extending  the  time  will  be  of

 no  avail.

 SHRI  छ.  SHANKARANAND:  Here  it

 is  Not  a  question  of  appointing  any  fresh

 man  in  the  place  of  unqualified  person,
 Otherwise  we  do  not  come  before  this

 House  for  sanction,

 की

 |

 SEL

 ।

 ह

 -

 ।

 a4,

 ad

 445723944

 a

 i

 ।

 ।

 131

 ।

 ै

 ने

 न

 ।

 मै

 र

 जल,

 य्  ञ  ्

 ।

 44  द  द  श्र

 कर  a शु  3  bay

 4



 419  Architects  (Amdt.)  Bill

 fet  हरीश  गुाम्र  गगवार)

 से  जानना  चाहता  हू  fa  क्या  सेन्ट्रल  गवर्नर-

 अंट
 कम्पाऊंड रों  की  ट्रेनिंग  दोने  के  लिए

 wig  स्कीम  बना  रही  हा.  क्योंकि  स्टट

 sare  ता  इस  का  करती  नहीं  हाँ  ?

 SHRI  8.  SHANKARANAND:  Sir,  the
 Pharmacist  Council  of  India  have  approv-
 ed  the  amendments  to  the  regulations  as
 well  as  the  training  of  pharmacists,  in

 1978  and  they  had  recommended  certain

 short  term  courses  for  these  people.  But

 it  is  our  intention  thal  every  pharmacist
 should  be  qualified  and  we  do  not  want

 that  the  dispensing  and  distribution  of

 Medicines  should  be  done  by  the  unquali-
 fied  pharmacists.

 WIR.  DEPUTY-SPEAKER:  Now,  the

 Question  is:

 “That  the  Bill  further  to  amend
 he

 Pharmacy  Act,  1948,  as  passed  by  Rajya

 Sabha.  be  taken  into  consideration.”.

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now  the  House

 will  take  up  clause-by-chuuse  consideration

 of  the  Bill.

 The  question  is:

 “That  Clause  2  sland

 Bill.”
 part  of  the

 The  Motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 MR.  CHAIRMAN:  Now  Clause  ।.

 Clause  1\—Short  Tithe  and  Commencement

 (Amendment  made)

 Page  ।.  line  3,—

 for  19817  substitute  “1982”  (2)

 (Shri  B.  Shankaranand)

 MIR,  CHAIRMAN.  The  question  is:

 “That  Clause  1,  as  amended,  stand

 art  of  the  Bill.”

 The  Motien  was  adopted.

 Clause  1,  as  aniended,  was  added  to  the

 Bill.
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 MR.  CHAIRMAN:  Now  the  Enacting
 Formula.

 Enacting  Formula

 (Amendment  made)

 Page  1,  line  1,—

 Jor  “Thirty-second”  substitute—

 “Thirty-thind”  (1)

 (Shri  सै,  Shankaranand)

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Enacting  Formula,  as

 amended,  siand  part  of  the  Bill.”

 The  Motion  was  adopted,

 The  Enacting  Formula,  as  amended,  was
 added  to  the  Biil,

 The  Title  wus  added  to  the  Bill

 MR.  CHAIRMAN:  Now  the  Minister.

 SHRI  B.  SHANKARANAND.  1  beg  to
 move:

 “Tinat  the  Bill,  as

 passed.”
 amended,  be

 MR.  CHAIRMAN:  The  question  is:

 “That  ‘the  Bill,  as

 passed.”
 amended,  be

 The  Motion  was  adopted,

 16.36  hrs.

 ARCHITECTS  (AMENDMENT)
 BILL—Contd.

 MR.  CHAIRMAN:  We  now  take  op
 further  consideration  of  the  following
 motion  moved  by  Shrimati  Sheila  Kaul  an
 the  [8th  March,  1982,  namely:

 “That  the  Bill  to  amend  the  Archl-

 tects  Act,  1972,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”

 Out  of  the  time  allotted  for  this  Bill,  we
 have  only  ”  minutes  left.  Now  Shri

 छ,  छ,  Smgh.


